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. - office Bajta Thapa, Tehsil Sad,

Versus

I Union of India through (}:-:m::ral Ma.na'ger, N{;rt’hem.'
Railway, Baroda House New Delhi. | C e
2 D.R.M Northern Railway, Allahabad. R =
L3 Senior  Regional Engineer, 8 Northern  Railway: |
Allahabad. g
4, Regional Engincer (Track), Northern Raiiway, Chunar
District Mirzapur. |
.............. Responderits |
Present for Applicant Shri S.N. Pande Y }
FPresent for Respondents - Shri A K. Sz':fha f
ORDER | ; |
2
g T onhle M AR BRirdwii Mebibes (J) i g
Heard Sh:si SN Pandey, learned counsel for the & ..
applicant and Shir A K Sinha, lcarned m_:u}m:-l for ILhr; ,
respondents. |
I
2.

In terms of Ruyle 17 of the Railway Servants (Discipline

B e

& Appeal) Rules, 1968, no appeal shall be cntertained unless

the same s preferred within

& period of 45 days from the date

on which a copy of arder appealed agamst, 1s delivered to the
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3. Even in para 19 ﬁf the Counter Reply, respondents have
admitted that the applicant preferred an appeal dal.e;i
23.5.200S against his removal from service. In responsce Lo
para 4 (M) of the O.A., Respondents have referred to para [#
of the counter reply In para 19 of the reply, respondents have
not denied positive assercion regarding date of delivery of
order of Appellate Authority to appli@anl, rather they:have
specifically stated that the arder of removal was Served on
FEA:2008, As is noted hereinabove. the pernod of limitation
for preferring appeal has to reckon from the date ol penalty

order served on the applicant by the delinquent Authomty .
I

4
4. In the circumstances, we ure of the considered opinion
that Appellate Authority should not have rejecled the appeal

of the applicant on (he ground of delay and should have

considered the same on merits.
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